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(1) 1am a candidute set up by BB —{name of the political party )/
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(1) Dietails of PAN and status of fi filing of Incomé tax return :
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4, Cases in which | have been convicted by o court of law{other those referred 1o in Form ll‘:}
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130 That 1 give heiem bebow U detuils of e assets (movable and i imovable eic g of mysels.

iy spouse and all dypendents:

A. Details of movable assers
Mg 1.

. Assets in joint name indicating the extent of joint ownership will also have to be given

2. In case of de

Marme of B Instatuton and

Branch mre W be given

iyTnvestment, the details including Serinl Number, Amount, Date of Deposit, the Scheme

1. Malue of Bands/Share/Debentures as per the curvent market value in Stock Exchange in respéct 4! fisted

comparies and as per books in case of non- listed eonigsiies should be given
4. Dependent’, here meuns « person, substantially dependent on the income of the candidate.
5. Detaile including ainount is to be given separately in respect of each investment)
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| Leu ool purchase in case of aeif
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| €t of properly (in case of
m rchase) at the time of
| P chase

Ay Investmem on the
pruperty by way of

| development, construction ctc.
i Approximate Current market
value

Residential Buildings fincluding
aprtnwenis,

-Location(s)

- Survey numberis)

Actea (Total measurement in
sq )

| Built up Area (Total
| measurement insq. ft.)

| Whether inherited property
Yoz or NOY

Date of purchase in case of self
acquired property

Cost of property (in case of
purchase) at the time of
| purchase

Aany Investment on the land by
way of development,
construction etc.

| Approximate Current market
valus
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Others (such s interest in
propery)
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Total of Current Markei
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i6) 1give herein below the details of lisbilities/ dues to public financial institutions and government i-
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(Note: Pleasc give separate details of name of Bank , institution, entity or individual and smount for each item)
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[ Ay aiher liability

HeeoLmodation

S o A w4
e Cerand totsl of lisbilities o
(i) Emmimnt Dues: o -I__
to departments dealing ]
with government Flh‘t

Dues to departments dealing
wiith supply of water

Dues to departments dealing N
with supply of eleciricity M ;
Dues to departments dealing
with supply of y
telephones/mohiles M 4
Dues to departments dealing
with government transpaort H ' +
(including aircrafts and A
_elicopters) | g ,
[ncome Tax Dues 1 ﬂ\ﬂ i / = \
Wealth Tax Dues Py I i %
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(Give details of highest School / University e‘htucanun with full form of the certi ficate/ dlpimm.r’ degree course)

{Name of the School /College/ University and the year in which the course was completed.)

{(9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Mame of the candidate
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passed (other than those referred to in Form 26)

2. | Full postal address "
3. | Number and Name of the constituency and Ar { Ao
|| state i':l.. ng [_&" -J
3.| Name of the Political party which set up the
candidate {otherwise write independem’) &‘I P' ST
4. i (a) Number of cases in which conviction order rhf
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8. | Highest educationsl qualification:

Maelh = Pbah Qomskail Shitaba Board . faba 1918
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(Give details of Schoal / University education with full form of the certificatef diploma/ degree
course) (Mame of the Schoal /College/ University and the year in which the course was completed ) ¢

VERIFICATION

I, the deponent, above named, do hereby verify and declare that the comtents of this affidavit are true and correel o the

beat af my
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knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further
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Note: 1 Affidavit sonuld be filed fatest by 3,010 7™ on the last date of fifing nominations.
= Affidavit siould be sworn before an Uath Commissioner or Magestraie of the First Class ar hetone 4 Nonin
Publiz.
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4. The affidavit should be either 1vped v written legibly and neath
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